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Row over infant’s death
continues in Nagarkurnool

BRS stages protest over alleged caste abuse

STATE BUREAU
Magarkurnool

The controversy surround-
ing the death of a two-
month-old baby and alleged
caste discrimination
against a family continues
in Kummera village, and
leaders and workers of the
Bharat Rashtra Samithi
(BRS) staged a protest in
front of the Nagarkurnool
police station here on Sun-
day, demanding justice for
the family.

As the incident occurred
in Chief Minister A Revanth
Reddy’s home district of
Palamoor, the issue as-
sumed political significance.
The alleged assault on
members of a BC family oc-
curred on Wednesday,
when the family went to the
Kummera Mallikarjuna
Swamy temple.

The family members al-
leged that they were abused
in the name of caste and
were physically assaulted
by a few persons. In the in-
cident, a two-month-old
baby died at the Govern-
ment General Hospital here
on Saturday, the family
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Till the accused
are taken into
custody and the
FIR copy is
handed over, BRS
will continue to
protest

— JANARDHAN REDDY,
BRS former MLA

members charged. Demand-
ing justice for the BC family,
BRS former MLA Marri Ja-
nardhan Reddy, along with
party workers, staged a
protest in front of the police
station. It has been over 24
hours since the infant’s
death and the police have
not taken the accused into
custody, he charged.

“Till the accused are
taken into custody and the
FIR copy is handed over to
the BC family, BRS will con-
tinue the protest,” Marri Ja-
nardhan Reddy said.

Raising slogans against
the Congress government,
the BRS leaders alleged that

the police were trying to di-
lute the case. They de-
manded that the govern-
ment take action against the
police officials who col-
luded with the accused per-
sons and weakened the case.

Along with the BRS lead-
ers, members of BC welfare
organisations also partici-
pated in the protest. The BC
leaders also demanded an
explanation from the police
as to why the accused had
not been taken into custody
so far. They threatened to
intensify their stir if the po-
lice and government failed
to deliver justice to the BC
family.

Meanwhile, senior advo-
cate Rama Rao Immaneni
said the NHRC had regis-
tered a case based on a com-
plaint filed by him.

A family was denied entry
into a temple. The family
members were beaten by
upper-caste event organis-
ers, and the infant fell dur-
ing the assault and later suc-
cumbed to injuries. The
NHRC took cognisance of
the issue following a formal
complaint, he stated in a
statement.
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NHRC registers
case of child's
deathin
Nagarkurnool

The Hindu Burean
HYDERABAD

The National Human
Rights Commission regis-
tered a case over the death
of a two-month-old infant
following an assault at
Kummera village in Nagar-
kurnool district.

According to the com-
plaint filed by city-based la-
wyer Rama Rao, the inci-
dent was reported on
February 21 during the
Mallanna Jatara when a fa-
mily belonging to OBC
community visited the
temple. They alleged that
they were denied entry.
When they protested, or-
ganisers hurled castiest
slurs and assaulted them.
During the scuffle, the in-
fant was allegedly kicked
and eventually died.
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Wedyou organises Yi Odisha Ability Summit 2026: A Landmark Convergence for Inclusion, Accessibility &
Empowerment

8:57:49 AM 23-02-2026

Bhubaneswar (22/02/2026): The Yi Odisha Ability Summit 2026 is set to emerge as a landmark platform driving
inclusion, accessibility, and empowerment for Persons with Disabilities (PwDs) across Odisha.

Designed as a one-day, multi-stakeholder engagement, the Summit will bring together policymakers,
administrators, corporates, CSR leaders, disability rights experts, innovators, institutions, and community leaders
to co-create a shared roadmap for inclusive development, sustainable livelihoods, and universal access. The
Summit commenced with a moving musical performance by a group of visually impaired artists, symbolizing
dignity, ability, and inclusion, followed by a formal registration and networking session that encouraged
meaningful collaboration among stakeholders. The inaugural session featured context-setting addresses by
Young Indians (Yi) representatives and prominent disability rights voices, including Dr.Justice Bidyut Ranjan
Sarangi, Former Chief Justice of Jharkhand and former Acting Chief Justice of Odisha, currently serving as a
Member of the National Human Rights Commission (NHRC).

He highlighted the human rights of persons with disabilities, effective implementation of the RPwD Act, district-
level inclusion models, constitutional safeguards, and the critical role institutions play in ensuring dignity,
equality, and justice. The Summit agenda features high-impact thematic discussions on Universal Access; Skilling
and Institutions; Industry, Innovation and Inclusive Livelihoods; CSR and Capacity Building; Career Opportunities;
and Sports, Aspirations, and Social Capital.

The sessions bring together leaders and experts from leading organizations including TPCODL, the Skill Council
for Persons with Disability, Tata Steel, Jindal Steel & Power, Vindhya E-Infomedia, AKM Robotics Founder Ashish
Mahana, Tech Mahindra Foundation, OPGC, Utkal Alumina, Sunshine Hospital, and Union Bank, CEO & MD Tushi
Motors among others.

In total, 27 corporates—representing diverse sectors and scales—were recognised for their contributions while
sharing insights and best practices to advance inclusive growth. Jaago Motion and Signexpress were recognised
as trailblazers for making inclusivity an easy and accessible choice across sectors.

Adding a powerful human dimension to the Summit, interactive engagements and reflection sessions
strengthened collaboration, deepened community participation, and reinforced a shared commitment to
inclusion.

Inspiring personal journeys were shared by a visually impaired coder from Cognizant, Kunalata, who spoke about
promoting NeoMotion and advancing assistive innovation, alongside a para-athlete and a model who candidly
reflected on resilience, aspiration, and breaking societal barriers through lived experience. The Yi Odisha Ability
Summit 2026 is an initiative of WE4YOU Charitable Trust, in collaboration with Young Indians (Yi) as Strategic
Partner, the SSEPD Department, Government of Odisha, the Confederation of Indian Industry, Jindal Foundation,
and leading industry, CSR, and institutional partners, with NISWASS serving as the Academic Partner. More than a
dialogue, the Summit seeks to build systems, partnerships, and opportunities that transform the vision of “ability
beyond disability” into a lived reality across Odisha.
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AICU Voices Concern Over Christian Situation in Northeast, Flags Revival of Arunachal Religion Law

Itanagar, Arunachal Pradesh, 22 February 2026 — The All India Catholic Union (AICU) has expressed serious
concern over the condition of Christians across India’'s northeastern region, warning of rising pressures linked to
legislation, social exclusion and incidents affecting religious freedom.

The concerns were raised during the organisation’s working committee meeting in Arunachal Pradesh, where
members reviewed developments across the eight northeastern states and urged authorities to uphold
constitutional protections for religious minorities.

AICU National President Elias Vaz called on state administrations to ensure security, deliver justice and promote
communal harmony. He emphasised that governments must safeguard freedom of religion and prevent the
demonisation of minority communities.

Particular concern was expressed over moves to enforce the Arunachal Pradesh Freedom of Religion Act,
legislation enacted to prohibit conversions by force, inducement or fraud. The AICU said certain provisions could
be used to criminalise core Christian practices, and warned that renewed enforcement may deepen social
tensions in tribal areas. The organisation previously appealed to Prime Minister Narendra Modi seeking repeal of
the law and engagement with the National Human Rights Commission.

The Union also highlighted the continuing humanitarian impact of ethnic violence in Manipur, which erupted in
May 2023. The conflict has led to significant loss of life, mass displacement and destruction of homes and places
of worship, with the Kuki-Zo community among those most affected. The AICU urged intensified monitoring,
mediation and rehabilitation measures.

In Mizoram, the organisation endorsed ongoing humanitarian assistance to thousands of Myanmar Chin refugees
despite financial strain on local resources. It also flagged concerns in Meghalaya regarding proposals affecting
tribal status, and condemned incidents of church vandalism reported in the region.

Leaders in Nagaland have voiced alarm over attacks on Christians nationally, while in Assam and Tripura, the AICU
cited reports of harassment and restrictions affecting prayer gatherings. In Sikkim, the organisation supported
calls for Scheduled Caste recognition for communities excluded from such status for decades.

At the national level, the AICU urged the Union government to strengthen constitutional safeguards, restore
minority scholarship programmes, fill vacancies in the National Minorities Commission and ensure the protection
of Dalit and Adivasi rights.

The Catholic body described the developments as a test of India’s commitment to pluralism and called for
dialogue and policy measures that uphold dignity, equality and social harmony.

By Catholic Connect Reporter
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NHRC registers case after infant’s death in ‘caste assault' at Nagarkurnool temple

February 22, 2026

The National Human Rights Commission (NHRC) has registered a case over the death of a two-month-old infant
following an assault at Kummera village in Nagarkurnool district.

According to the complaint filed by Hyderabad-based lawyer Rama Rao, the incident was reported on February 21
during the Mallanna Jatara when Chakali Chandrakala, her son Sakali Ganesh, daughter-in-law Mounika and other
family members visited the temple for darshan. The family, belonging to an OBC community, alleged that they
were stopped at the entrance and denied entry.

When they protested, organisers, including Sarpanch Tukaram Reddy, Undyala Srinivas Reddy, Srikant Reddy,
Satish Reddy Kannireddy and Kufender Reddy, hurled caste-based abuses and assaulted them.

During the scuffle, the infant in the family’s care was allegedly kicked and fell, sustaining critical injuries. The child
was rushed to a hospital but later succumbed.

As per the complaint, this was a matter of inaction by the police and State authorities.
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NHRC seeks report on assault of woman journalist

Kirti Pandey | February 22, 2026

The National Human Rights Commission of India has taken suo motu cognisance of the reported physical and
sexual assault of a woman journalist who was covering a students’ protest at the North Campus of University of
Delhi. The incident, which has triggered widespread concern over the safety of media professionals, is also being
examined for alleged caste-based targeting.

NHRC, India takes suo motu cognizance of the reported physical and sexual assault on a journalist covering
students' protest in the North Campus of Delhi University. May like to refer to the press release at:
https://t.co/2nwboHd3Bn#HumanRightsViolation #Journalist #Assault pic.twitter.com/cFsgS1U44p

— NHRC India (@India_NHRC) February 20, 2026

In a statement posted on its official handle, the Commission said it had taken note of media reports alleging that
the journalist was attacked while performing her professional duties. According to the initial reports, the assault
took place during a protest gathering on the university’s North Campus. It is further alleged that the attackers
targeted her after she identified her caste. The alleged assault on a woman journalist at the North Campus of the
University of Delhi took place earlier this week during a student-led demonstration that had drawn significant
participation and heightened tensions. While exact police timelines are expected to be clarified in the official
report sought by the National Human Rights Commission of India, media reports indicate that the incident
occurred amid a protest gathering that escalated into confrontation.

According to initial accounts, the journalist was present to cover the demonstration when she was allegedly
physically and sexually assaulted. It is further claimed that the attackers targeted her after she identified her
caste. The NHRC has taken suo motu cognisance of the matter and issued a notice to the Commissioner of Delhi
Police, directing the force to submit a detailed report within two weeks.

Why the victim's mame has not been disclosed

The identity of the journalist has not been made public and for good reason. Under Indian law, particularly
Section 228A of the Indian Penal Code, the disclosure of the name or any identifying details of a victim of sexual
assault is prohibited. This provision exists to protect survivors from further trauma, stigma and public scrutiny.
Media organisations, law enforcement agencies and public bodies are legally bound to withhold such information
unless a court permits disclosure or the survivor herself chooses to come forward. The principle behind this
confidentiality is rooted in safeguarding dignity and ensuring that victims are not re-victimised by exposure.

In cases involving allegations of sexual assault, especially where caste-based targeting is also alleged, the
sensitivity of the matter is compounded. Protecting the identity of the complainant is both a legal obligation and a
moral imperative.

What was the demonstration about?

The protest at Delhi University's North Campus was reportedly linked to ongoing student grievances over campus
policies and administrative decisions. While student demonstrations are not uncommon at the university,
particularly during politically charged periods, tensions have been high over issues ranging from academic
reforms to representation and campus governance.

Initial reports suggest that the gathering had drawn participants from various student groups. As often happens
in crowded protest environments, the situation appears to have turned volatile. It was during this period of
commotion that the journalist was allegedly attacked while carrying out her professional duties.
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The fact that the assault is said to have occurred in the midst of a political demonstration adds another layer of
concern. Journalists covering protests perform a critical democratic function, documenting events and providing
the public with verified accounts. Any violence directed at them undermines press freedom and raises questions
about the safety of media personnel in politically sensitive spaces.

NHRC's intervention and the road ahead

The NHRC's decision to step in suo motu signals the seriousness with which the allegations are being viewed. The
Commission has sought details from the Delhi Police regarding the registration of an FIR, the sections invoked,
arrests made, and steps taken to ensure the victim’s protection.

If the allegations of caste-based targeting are substantiated, additional legal provisions relating to discrimination
and atrocities may come into play. The coming weeks will therefore be crucial in establishing the factual sequence
of events and determining accountability.

At its core, the incident raises three pressing questions: the safety of women in public spaces, the security of
journalists on assignment, and the persistence of caste prejudice in contemporary India. As the Delhi Police
prepares its response to the NHRC's notice, attention will remain focused on whether due process is followed
swiftly and transparently. A democratic campus must remain a space for debate, dissent, and dialogue, not
intimidation or violence.
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Jharkhand HC seeks clarity on inquiries in 450 custodial deaths

By Snehil Singh | Feb 22, 2026 05:00 pm

What's the story

The Jharkhand High Court has asked the state government to clarify if judicial inquiries were conducted in all
cases of custodial deaths. The court's direction comes after it noted nearly 450 such deaths between 2018 and
2025. The information was submitted by the state Home Department, but it did not clearly mention whether
judicial magistrate inquiries were held in every case.

Legal mandate

Court refers to statutory provisions

The court referred to section 176(1-A) of the Criminal Procedure Code (CrPC), which mandates judicial inquiries in
cases of death or disappearance in police or court-authorized custody. The Bench also noted similar provisions
under section 196 of the BNSS. A Public Interest Litigation (PIL) filed in 2022 had highlighted over 160 custodial
deaths between 2018 and 2022, prompting the court to seek updated data till 2025.

Inquiry details

Home Secretary to file affidavit

The court has asked the Home Secretary to file an affidavit detailing how many cases had judicial inquiries and
where they weren't held. It also wants clarification on compliance with BNSS provisions for deaths from 2023 to
2025. The court emphasized the need to ascertain the cause of death and adherence to National Human Rights
Commission (NHRC) guidelines.

Underreporting concerns

Petitioner claims custodial deaths are underreported

Advocate Md Shadab Ansari, representing the petitioner, argued that despite statutory mandates, provisions
haven't been implemented properly in Jharkhand. He claimed police custody deaths are underreported, as
authorities often disown them by claiming escape or suicide scenarios. State counsel Gaurav Raj said the court
was looking into whether magisterial inquiries were conducted for all custodial deaths and clarified that
"Magistrate" could refer to either a Judicial or Executive Magistrate according to CrPC and BNSS provisions.
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Yi Odisha Ability Summit 2026: A Landmark Convergence for Inclusion, Accessibility & Empowerment

By: Odisha Diary Bureau

Date: February 22, 2026

Bhubaneswar — Yi Odisha Ability Summit 2026: Advancing Inclusion, Accessibility and Empowerment

The Yi Odisha Ability Summit 2026 is set to emerge as a landmark platform driving inclusion, accessibility, and
empowerment for Persons with Disabilities (PwDs) across Odisha. Designed as a one-day, multi-stakeholder
engagement, the Summit will bring together policymakers, administrators, corporates, CSR leaders, disability
rights experts, innovators, institutions, and community leaders to co-create a shared roadmap for inclusive
development, sustainable livelihoods, and universal access.

The Summit commenced with a moving musical performance by a group of visually impaired artists, symbolizing
dignity, ability, and inclusion, followed by a formal registration and networking session that encouraged
meaningful collaboration among stakeholders.

The inaugural session featured context-setting addresses by Young Indians (Yi) representatives and prominent
disability rights voices, including Dr. Justice Bidyut Ranjan Sarangi, Former Chief Justice of Jharkhand and former
Acting Chief Justice of Odisha, currently serving as a Member of the National Human Rights Commission (NHRC).
He highlighted the human rights of persons with disabilities, effective implementation of the RPwD Act, district-
level inclusion models, constitutional safeguards, and the critical role institutions play in ensuring dignity,
equality, and justice.

The Summit agenda features high-impact thematic discussions on Universal Access; Skilling and Institutions;
Industry, Innovation and Inclusive Livelihoods; CSR and Capacity Building; Career Opportunities; and Sports,
Aspirations, and Social Capital. The sessions bring together leaders and experts from leading organizations
including TPCODL, the Skill Council for Persons with Disability, Tata Steel, Jindal Steel & Power, Vindhya E-
Infomedia, AKM Robotics Founder Ashish Mahana, Tech Mahindra Foundation, OPGC, Utkal Alumina, Sunshine
Hospital, and Union Bank, CEO & MD Tushi Motors among others. In total, 27 corporates—representing diverse
sectors and scales—were recognised for their contributions while sharing insights and best practices to advance
inclusive growth.

Jaago Motion and Signexpress were recognised as trailblazers for making inclusivity an easy and accessible choice
across sectors. Adding a powerful human dimension to the Summit, interactive engagements and reflection
sessions strengthened collaboration, deepened community participation, and reinforced a shared commitment to
inclusion. Inspiring personal journeys were shared by a visually impaired coder from Cognizant, Kunalata, who
spoke about promoting NeoMotion and advancing assistive innovation, alongside a para-athlete and a model who
candidly reflected on resilience, aspiration, and breaking societal barriers through lived experience.

The Yi Odisha Ability Summit 2026 is an initiative of WE4YOU Charitable Trust, in collaboration with Young Indians
(Yi) as Strategic Partner, the SSEPD Department, Government of Odisha, the Confederation of Indian Industry,
Jindal Foundation, and leading industry, CSR, and institutional partners, with NISWASS serving as the Academic
Partner.

More than a dialogue, the Summit seeks to build systems, partnerships, and opportunities that transform the
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vision of “ability beyond disability” into a lived reality across Odisha.
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MP News: Education Department Staff Slam DEO Over Misconduct, Official Denies Claim

As per reports, the DEO visited board examination centers in Nalkeda for an inspection on February 18. During his
rounds of four centers, he allegedly used abusive language and behaved rudely with the staff on examination
duty. He reportedly shouted at teachers in front of students and said they were unfit for their

FP News Service Updated: Sunday, February 22, 2026, 09:56 PM IST

Nalkheda (Madhya Pradesh): Women employees and officials of the education department have called for the
immediate removal of District Education Officer (DEO) Mahesh Kumar Jatav over alleged misconduct and use of
abusive language during a recent visit to a board examination centre in Nalkheda in the Agar Malwa district.

The employees and officials recently submitted a memorandum of their demands to naib tehsildar Arun
Chandravanshi at the Tehsil Office. It was addressed to the National Human Rights Commission president and
collector.

As per reports, the DEO visited board examination centres in Nalkeda for an inspection on February 18. During his
rounds of four centres, he allegedly used abusive language and behaved rudely with the staff on examination
duty. He reportedly shouted at teachers in front of students and said they were unfit for their jobs while allegedly
remarking about the staff’s attire and caste. The employees described Jatav's behaviour as deeply humiliating and
inappropriate.
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The Candid Talk: TRtai-3rRY & felu 37T S aT? i # aRiE W R RIT? SaifdeT srert A faam darel & sdreh Stare

Mayank Tawer | 22 %a<t 2026

T Uh QT 2165 8, Fored 31 a1eH! d8g SaTaT 8% &1 I8 T gl ST ¥endT & foh dTehdar @i SHT sl & @eld AoR 31d & | JaTd
e & 35 R WRA & S 3R = Gadh T Ueh sR1eR § a1 o S off ugaTe SRaeh 31T IRAT St 3T 81 SIS i, =T 3R
HIC T S8 et Farell & Stara 31l Afger AifdeR 3R AT fSHR Al g SATST Pl S€Teh dlich ¥ IS dTel! TR ATt Taue 3R
gd NHRC HeR Satfcent shier|

New Delhi: gTgHTge <[5T & UTsare The Candid Talk & 31eT TR «ftel vaud 8k gd NHRC AR Saifaes! srert 3 ufdex-
S-Th T feaSdTel SITehILT & 1 WY STditd # 37 garell & Siare 2y, fSiet de aTeT § ged Sa1e1 32 8idT &1 89 31T a1d
T I, =T 3R FIC & IR 7| g Afery i it 7 Ueh IR AT 7S SR 1A 8, T Bl 3R A1 & ol SAferd aR-a i Step?
QT §| 39 @ JIddid & gHR TTY § SAlfdehl BrerT

T 3T TsTeR & HRAR ST ghid & T Thet w181 gt Tehar?

STITRT PIRT S ST bl 781 AT & | 3ThT haT &, “[SmT TTShieR &} IS gchict Thel Bt TohdT &1 TheldT oh [l TTSHIER
g1, afees Aga ok dfaeT 6t Soexd gl &1 SR gid! & b 8mu 3ot a1 fohg a¥iah @ v@d €, I aTt ahiet ot 989 & 69
SaTg 3 & 3R ATUA fohaAT 37 fohaT §1 STR TTSWHIGR ¢ df 31! a1d §, AAfch oR g1 off & af OHT Siweet =181 & b ahiet Thet
T8l gl Gehal”

TRIId I UTS SR hIS hl 3r¥el! gfam g1t & foham weh?

TehTeTd hl UGTS 3R hIC chl 3iel! gi-AT H STHIA-STHHT hl Theh BIdT 8| chictsl A Ugls AT IPC &l URT hae felars de Hifd gt &1
S pidEw | Y 319 bt 81 9 Gehd | 519 deh Hfaed el el 3R hiceH hl Ufehar T81 GHsiT, 99 deh achiel ST 99d a1 g
STSTehel TehTeld hl UGTs oh W1 A & A i HalA fhel! achict & U Hfeed e &t Ferg & STt 8, ifeh hudled aga samar g
I3 9 T2 Pictel ¥ IS o o o a1g Hf fSHT1 i g o Iehiet Al &1 ST FehdT|

SHcIehT IR ehT hgHT & fob eI 3R <RI SIHT Ueh 81 81 Wehd | =T o felT <1818 Hra=Taii & 781, dfe<h i oh SATUR TR sl STl
21 3R forelt cafa R gk o1 &9 & Y ahiel I8 &1 Traar i 3T e fava at S s anfgw| afess a8 3aan & 6 FIR, S
3R gl A & IR §U & A1 gl | hic A Fd deid 6| ARIT i gU IT g, ST & SMYR TR HheeTl giaT g Hifeh g df 3fem
8, B $O @I gl o

AT $UTH U1 Jfeehel 3R A 7
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